[3488]

N, JHE HIGH COURT FOR THE STATE OF TELANGANA
o AT HYDERABAD
ey (Special Original Jurisdiction)

%:IfUESDAY, THE ELEVENTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FIVE

7 PRESENT

Qi
THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
L AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NOS: 33979, 30153, 29934, 30161, 30249, 31039, 31041, 31044,
31045, 31069;-34072, 31076, 31226, 31271, 31510, 31754, 31758, 31892, 31894,
31914, 32043,.32697, 32126, 32130, 32133, 32134, 32287, 32302, 32326, 32446,
32447, 32475, 32672, 32751, 32802, 32825, 32983, 33002, 33004, 33308, 33314,
33326, 33630, 33712, 30477, 30558, 30587, 30601, 30602, 30667, 30689, 30704,
30718, 30737, 30739, 30752, 30801, 30931, 30945, 30946, 30951 AND 30957 OF

2025

WP.N0.33979 of 2025

Between:
Shree Srinivasa Services, Luxettipet Road, Mancherial Adilabad, Telangana.

..... PETITIONER
AND

.- 1:.Assessment Unit, Income Tax Department, National e-Assessment Center,
“+ 2’Room No.401, 2ndFloor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi-110
- 003. 2.Income Tax Officer, Ward-(1), PCIT-2 1st Floor, Ranga Raja Complex,
Reddy Colony, Mancherial, Telangana- 504208.

2 Income Tax Officer Ward-(1), PCIT-2 1st Floor, Ranga Raja Complex, Reddy
Colony, Mancherial, Telangana- 504208.

3. Commissioner of Income tax (Appeals), National Faceless Appeal Centre
(NFAC), Hyderabad.

4. Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad 10-2-3, Room No.922, 9th Floor, B Block, ITTowers,
AC Guards,Hyderabad-500 004.

5. Union of India, rep. by its Secretary, Ministry of Finance, Government of India,
_ 3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi-110 001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be




pleased to issue -a Writ of Mandamus or ady other appropriate writ, order or
direction - (a) declaring the notice under Section 148A(b) dated 22.03.2022,
Order under Section 148A(d) dated 31.03.2022 and Notice under Section 148 of
the Income Tax Act, 1961, dated 02.04.2022, passed by 2"° Respondent for the
assessment year 2018-19 as being without jurisdiction and contrary to faceless
assessment procedure laid down in Section 144Bof the Income Tax Act 1961and
consequently. (b)to se;tj-éside the subsequent proceedings in order under Section
147 dated 12.12.2023 issued by the 1st Respondent and order under Section 250
dated 02.12.2024 issuéd by the 3rd Respondent for the assessment year 2018-19
as being without Jurisdiction, arbitrary, illegal, bad in law, void-ab-initio, apart
from being violative of Articles‘ 14, 19(1)(g) and 265 of the Constitution of India
and contrary to faceless @8sessment procedure laid down in Section 144B of the
Income Tax Act 1961, and consequently set-aside the same in the interests of

justice.

LA.NO:1 OF 2025

Petition Under SectiOr} 151 CPC praying that in the circumstances stated m
the affidavit filed in support of the petition, the High Court may be pleased to
grant stay of all further proceedings. including any recovery, pursuant to the
impugned notice under Section Section 148A(b) dated 22.03.2022, order under
Section 148A(d) dated31.03.2022 and notice under Section 148 dated
02.04.2022issued by the 2" Respondent, under Section 147 read with Sections
144 and 144B of the ;In"C'o_r.n.e Tax Act, 1961for the assessment year 2018-
19subsequent proceeaings in order under Section 147 dated 12.12.2023 issued
by the 1st Respondent and order under Section 250 dated 02.12.2024, pending
disposal of the writ pétition as otherwise the Petitioner will be put to severe loss

and hardship.
Counsel for the Petittoner : SRI AKRUTI AGARWAL

Counsel for the Respondent Nos.1 to 4 : SPL. G.P FOR STATE TAX

Counsel for the Respondent No.5 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO:30153 OF 2025
.

Between:




Harish Mahesh Gianchandani, S/o Late Mahesh Gianchandani, Aged about 50
Years, Occ. Business, R/o Flat No.. 602, 2nd Floor, Oxford Enclave, S.D Road,
Secunderabad, Telangana -03.

..... PETITIONER
AND

The Deputy Director of Income Tax, (Inv) DDIT/ADIT(INV) -1(3) Hyderabad.
The Assistant Comngssioner of Income Tax, Circle 8 (1) Hyderabad.
The Assistant Commissioner of Income Tax, Circle 8(1) Hyderabad.
The Deputy director of Income Tax, (Inv), DDIT/ADIT(INV) -5(2) Hyderabad.

The National Faceless;Assessment Center, Income-tax Department, 2nd
floor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi - 110 003.

6. The Assessment Unit, income Tax Department, Ministry of Finance,
Government of India, New Delhi-1 10001.

7. Union of India, Represented by its Secretary, Department of Revenue,
Ministry of Finance, North Block, New Delhi- 110001

A R oA

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction, more particularly in the nature of writ of
mandamus declaring Notice under 148A(1) datéd 26-03-2025 bearing DIN No.
ITBA/AST/F/148A(SCN)-1/2024-25/1075981912(1) and the notice dated 19-06-
2025 issued under Section 148 of the Act.bearing DIN No. ITBA/AST S 148-
1/2025-26/1077213947( 1) and consequential order under Section 148A dated 19-
06-2025 bearing DIN ITB_A/AST/FM48A/2025f_26/1077213671(1) as being void,
illegal, arbitrary, without jyrisdiction, violative of Section 149 of the Income Tax
Act, 1961 and Article 14 of-the Constitution of India and consequently set aside

the same. ¢

LA.NO:1 OF 2025

Petition Under Sec;‘?'fit)';;i 151 CPC praying that in the circumstances stated in
the affidavit filed in suppertssf the petition, the High Court may be pleased to stay
all further proceedings pursuant to Notice under 148A(1) dated 26-03-2025
bearing DIN No. ITBA/AST/F/148(SCN)-1/2024-25/1075081912(1) and the notice
dated 19-06-2025 lsw ‘E'wgnder Section 148 of the Act bearing DIN
ITBA/AST/S/148 1/2025.—.’?&’?1)77213.671(1) and consequential order under




Section 148A- dated 19-06-2025 bearing DIN ITBA/AST/F/148A/2025-
26/1077213671(1).
Counsel for the Peti_tioner : M/s R.S.ASSOCIATES

Counsel for the Respondent Nos.1 to 6 : Ms. J.SUNITHA (SR SC FOR INCOME
TAX)

Counsel for the Réspondent No.7 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO:29934 OF 2025

Between:

Gradiente Infotainment Limited,, Flat No.306, Road No.12, 3rd Floor, May Fair
Gardens, Banjara HI”S “Hydterabad 500034, Telangana Rep. by its Director Vimal
Raj Mathur.

..... PETITIONER
AND

1. The National Faceless Assessment Center, Income-tax Department, New
Delhi, India.

2. Commissioner of Income Tax, Center Circle-12, Hyderabad.

3. The Assessment Unit, Income Tax Department Ministry of Finance,
Government of India.

4. Commissioner of Income Tax, Center Circle-1(2), Hyderabad.

5. The Assessment Unit, Income Tax Department Ministry of Fmance
Government of India.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the afﬂdawt filed therewith, the High Court may be
pleased to issue a.wmt, order or direction more particularly in the nature of a Writ
of Mandamus declaring the order under Section 148A(3) dated 27.06.2025 bearing
DIN and Notice No. I|TBA/AST/F/148A/2025-26/1077942303(1), and the
consequent notiéé dated 27.06.2025 u/s 148 bearing DIN and Notice No.
ITBA/AST/S/M 485!f2€95-26/1077942442(1) for the assessment year 2019-20 as
being void, illegal, arbitrary, withoﬁt jurisdiction, violative of Article 14 of the
Constitution of India and consequently set aside the same.
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.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings consequent to the notice dated 27.06.2025 u/s 148 bearing
DIN and Notice No. ITBA/AST/S/148 1/2025-26/1077942442(1).

Counsel for the Petitioner : SRl P.S.S.KAILASH NATH

Counsel for the Respondents : SRI N.PRAVEEN REDDY ( SENIOR SC FORIT
DEPT

W.P.NO:30161 OF 2025

Between:

Sri Venkateshwara Swamy Devasthanam, Rep.by Executive Officer Kuruma
Ramanjaneyulu, S/o. Kuruma Sanjanna, Aged about 57 years, Occupation ;
Executive Officer, R/o. Srinivasapuram Chikkadapally, Hyderabad 500020
Telangana, India. :

..... PETITIONER
AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi 110 003.

2. The Income Tax Officer, AC Guardé, Masab Tank, Hyderabad.
3. Union of India, Ministry of Finance, iNorth Block, New Delhi.

4. The Income Tax Officer, Ward 4(1), Hyderabad | T TOWER, AC Guards,
Masabh Tank, Hyderabad-500004, Telangana.

5. Union of‘\lndia, Represent by Secretary Ministry of Finance North Block, New
Dethi-110 001

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the éffidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in the
nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by
2ndRespondent under section 148 Dated. 31.03.2023 vide DIN No.
ITBA/AST/S/148 1/2022-23/1051787542(1)for the Assessment Year 2019-20and
the consequential order passed by the 1strespondent u/s. 147 r.w.s 144 read with




section 144Bof  the Income-tax Act. Date of Order 08.03.2024, DIN.
ITBAIAST/S/147/2023-24/1062247707(1)for the Assessment Year 2019-20, as
arbitrary, illegal, bad in law, void abinitio, violation of principles of natural justice
apart from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart
from being violative of provisions of section 148Aand section 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of the
Act, and consequenti:y set aside the order passed by 1st Respondent u/s. 147
r.w.s 144 read with s%ction 144Bof the Income-tax Act Date of Order 08.03.2024,
DIN. ITBAJAST/SM47/2023-24/1062247707(1)for the Assessment Year 2019-20

and all consequential proceedings pursuant thereto.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings, including any recovery, pursuant to the order passed by
the 1% Re’Spondent u/s. 147 r.w.s 144 read with section 144Bof the Income-tax Act
Date of Order 08.03.2024, DIN. ITBA/AST/S/147/2023-24/1062247707(1)for the
Assessment Year 2019-20andstay of Demand notice under section. 156 Dated.
08.03.2024 vide DIN No.ITBA/AST/S/156/2023-24/1062247780(1) for the
Assessment Year 2019-20.

Counsel for the Petiti;)ner : SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent Nos.1, 2 & 4 : Ms BOKARO SAPNA REDDY
(SENIOR SC INCOME TAX)

Counsel for the Re : ondent Nos.3 & 5 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO:30249 OF 2025

Between:

Gradiente Infotainment:Limited, Flat No.306, Road No.12, 3rd Floor, May Fair
Sardens, Banjara Hitsshlyderabad 500034, Telangana Rep. by its Director Vimal
aj Mathur. s

..... PETITIONER
AND

<

1. The Nation:i}‘?me!ess Assessment Center, Income-tax Department, New
Delhi, India.

~



2. Commisstoner of Income Tax, Center Circle-12, Hyderabad.

3. The Assessment Unit, Income Tax Department Ministry of Finance,
Government of India.

4. Commissioner of Income Tax, Center Circle-1(2), Hyderabad.

5 The Assessment Unit Income Tax Department, Ministry of Finance,
Government of India.

A a ..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances statésii in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction more particularly in the nature of a Writ
of Mandamus declaring the order under Section 148A(3) dated 27.06.2025 bearing
DIN and Notice No ITBA/AST/F/1 48A/2025-26/1077942356(1), and the
consequent notice dated 27.06.2025 u/s 148 bearing DIN and Notice No.
ITBA/AST/S/148-1/2025- 26/1077942476(1) for the assessment year 2020-21 as
being void, illegal, arbitrary, without jurisdiction, violative of Article 14 of the
Constitution of India and consequently set aside the same.
LANO:1 OF 2025 ISEE

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased pleased
to stay all further proceedings consequent'to the notice dated 27.06.2025 u/s 148
bearing DIN and Notice No.ITBA/AST/S/148 1/2025- 26/1077942476(1).

Counsel for the Petifioner - SRI P.S.S.KAILASH NATH

Counsel for the Respondents : SRI N.PRAVEEN REDDY (SENIOR SC FORIT
DEPT £

e

W.P.NO: 31039 OF 2025
2

Between:

Issac George Anicattu, S/o Thomas George Anicattu, Aged about 71 years, Occ
Business, R/o. 36/1 lyres Vilia , Szech Colony Sanath Nagar Hyderabad 500018 ,
Telangana, India AQBPAMBZB.

PR

& vl . PETITIONER
AND

1. Deputy Commissioner of Income Tax, Circle 2 (1), Hyderabad, Room
No514,5t11 Floar, Signature Towers, Sy.No.6(P) of Kondapur, Sy.37(P) of
Kothagudg, Dpp: Botanical Gardens, Serlingampally (M), R.R.District,
Hyderaba¢, T ggrgana, 500084.




2. The Joint Commissioner of Income Tax, Range I, Hyderabad Signature
Towers, Sy.No.6(P) of Kondapur, Sy.37(P) of Kothaguda,Opp. Botanical
Gardens, Serlingampally (M), R.R. District, Hyderabad, Telangana, 500084.

3. The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Govt. of India, New Delhi.

4. Union of India, Ministry of Finance, Rep. by its Secretary, 166-B North Block,
New Delhi - 110 001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to (i)lssue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the action of the Respondent No. 1 in issuing a
Notice u/s. 148.da;ted“.03,062025 calling for Return of Income for A.Y. 2021-22 as
illegal, arbitrary, bad in law and violative of Articles 14, 19 and 265 of the
Constitution of lndig (il)Set aside the Notice issued by Respondent No.1 u/s. 148

of Income Tax Act,i1961 dated 03.06.2025 calling fbr thg‘ Return of Income of the
| .F?gatitioner for A.Y.2021~22 and any consequent | praceedings as lacking in

jurisdiction.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
-the affidavit filed in support of the petition, the High Court may be pleased to grant
an 'fnterim stay on the operation of the Notice issued EI/S. 148 of the Act dated
03.06.2025 calling for income for A.Y. 2021-22, and further stay all consequential

proceedings initiated or contemplated by the Respondents.

Counsel for the Petitioner : SRI P.SOMA SHEKAR REDDY

Counsel for the Respondent Nos.1 to 3 : Ms. J.SUNITHA (SR SC FOR INCOM
TAX)

Counsel for the Réspondent No.4 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA '



W.P.NO:31041.@F-2025

EES

Between:

Mohammed Abdul Hameed, S/o Mohammed Abdul Rahman, Aged 61 years, Occ ;
Business, R/o. 8-5-410, Azam Road, Nizamabad Telangana, India-503001

CFBPM8570D.
ot

..... PETITIONER

g

AND

P

1. Income Tax Officer, Ward 9 (1) Hyderabad IT Tower, AC Guards, Masab
Tank, Hyderabad, Andhra Pradesh, 500004.

2. The Princlpal Commissioner Of Income Tax 4, Income Tax Towers, Masab
Tank, Hyderabad, Telangana - 500 004.

3. National Faceless Assessment Centre, Income Tax Department, Ministry of
Finance, Government of India, New Delhi.

4. Union Of India Ministry Of Finance Rep By Its Secretary, 166-B North Block,
New Delhi 110 001.

5. The Principal Commissioner of Income Tax 4, Hyderabad IT Tower, AC - :
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

6. The National Faceless Assessment Centre Income Tax Department, Ministry
of Finance Govt. of India, New Delhi.

7. Union of India, Ministry of Finance, Rep. by its Secretary, 166-B North Block,
New Delhi - 110 001.

..... RESPONDENTS

Petition UndervArtic'ie 226 of the Constitution of India praying that |n the
circumstances stated in- the affidavit filed therewith, the High Court may be
pleased to (1) Issue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the action of the Respondent No.1 in passing an
Order passed u/s. 148A(d) dated 22.03.2023, Notice issued u/s. 148 dated
25.03.2023 calling for income for AY. 2016-17, assessment order dated
28.12.2023, and subsequent Orders dated 05.06.2024, 06.06.2024, and
20.06.2024 levying penalty against the Petitioner as illegal, arbitrary, bad in law
and violative of Articles 14, 19 and 265 of the Constitution of India (ii) Set aside
the Order passed u/s. 148A(d) dated 22.03.2023, Notice issued u/s. 148 dated
25.03.2023 calling for income for AY. 2016-17 by the Respondent No.1,
assessment order dated 28.12.2023, and subsequent Orders dated 05.06.2024,
06.06.2024, and 20.06.2024levying penalty against the Petitioner and any

consequent proceedings as lacking in jurisdiction.




LA.NO:1 OF 2025

Petition?ﬁaﬁé?"’Section 151 CPC praying that in the circumstances stated in
the affidavit filéﬁdﬁn{s{lpport of the petition, the High Court may be pleased to grant
an interim staybn the operation of Order u/s. 148A(d) dated 22.03.2023, Notice
issued u/s. 148 of Income Tax Act, 1961 by Respondent No.1 dated 22.03.2023
calling for the résturm-of income of the Petitioner for AY. 2016-17 and assessment
order dated 28:12:2023, subsequent Orders dated 05.06.2024, 06.06.2024, and
20.06.20241evyfﬁg"penalty against the Petitioner and further stay all consequential

proceedings initiated or contemplated by the Respondents.

Counsel for the Igeﬁfioner : SRI P.SOMA SHEKAR REDDY

- Counsel for the Respondent Nos.1 to 5 & 6 : SRI K.SUDHAKAR REDDY (Sr SC
FOR INCOME TAX)

Counsel for the Respondent Nos.4 & 7 : SRI N BHUJANGA RAO, DEPUTY
‘SOLIClTOR GENERAL OF INDIA

W.P.NO:31044 OF 2025

Between:

R V J Enterprises Private Limited, Having office at 5-8-599/D/ 1 to 9, Ratan Mall
Complex Mubarakbazar, Abids, Hyderabad 500001, Telangana, India A
ADCR5778E Represented by Mr. Gopal Krishna.

..... PETITIONER
AND

1. Assistant Com?mssnoner of Income Tax, Clrcie 3 (1) Hyderabad Signature
Towers, Sy.No.6(P) of Kondapur. Sy.37(P) of Kothaguda, Opp. Botanical
Gardens, Serhngampally(M) Ranga Reddy District, Hyderabad, Telangana,
500084.

2. The Principal Commissioner Of Income Tax 1, Income Tax Towers, Masab
Tank, Hyderabad, Telangana.

3. National Faceless Assessment Centre, Income Tax Department, Ministry of
Finance, Government of India, New Delhi.

4. Union Of India Ministry Of Finance, Rep By Its Secretary, 166-B North Block,
New Delhi 110 001.

5. The Principal Commissioner of Income Tax 1, Hyderabad IT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

6. The Principal Commissioner of Income Tax 1, Hyderabad IT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh 500004.

7. The National Faceless Assessment Centre Income Tax Department, Ministry
of Finance Govt. of India, New Delhi.



8. Union of India, Ministry of Finance Rep. by its Secretary, 166-B North Block,
New Delhi - 110 001.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ, Order or Direction more particularly, one, in the nature of
Writ of Mandamus, declaring the action of the Respondent No.1 in passing an
Order passed u/s. 148A(d) dated 28.03.2024, Notice issued u/s . 148 dated
28.03.2024 calling for income for A.Y. 2014.47, and assessment order dated
24.03.2025as illegal, arbitrary, bad in law and violative of Articles 14, 19 and 265
of the Constitution of India ( )Set aside the Order passed u/s. 148A(d) dated
28.03.2024, Notice issued u’s. 148 dated 28.03.2024 calling for income for A.Y.
2017-18 by the Respondent No.1, and assessment order dated 24.03.2025 and

any consequent proceedings as lacking in jurisdiction.

LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to grant
an interim stay on the operation of Order u/s. 148A(d) dated 28.03.2024, Notice
issued u/s. 148 of Income Tax Act, 1961 by Respondent No.1 dated 28.03.2024
calling for the return of income of the Petitioner for A.Y. 2017-18 and assessment
order dated 24.03.2025 and further stay all consequentlal proceedings initiated or

contemplated by the Respondents.

Counsel-for-the Petitioner : SRI P.SOMA SHEKAR REDDY

Counsel for the Respondent Nos.1 to 3, 5 to 7 : Ms. BOKARO SAPNA REDDY
(SENIOR SC INCOME TAX)

Counsel for the Respondent Nos.4 & 8 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 31045 OF 2025

Between:

R V J Enterprises Private Limited, Having office at 5-8-599/D/ 1 to 9, Ratan Mall
Complex, Mubarakbazar, Abids, Hyderabad 500001, Telangana India
AADCRS5778E Represented by Mr. Gopal Krishna.

..... PETITIONER




AND

1. Assistant Commissioner of Income Tax, Circle 3 (1) Hyderabad Signature
Towers, Sy.No.6(P) of Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical
Gardens, Serlingampally (M),Ranga Reddy District, Hyderabad, Telangana,
500084.

2. The Principal Commissioner Of Income Tax 1, Income Tax Towers, Masab
Tank, Hyderabad, Telangana.

3. National Faceless Assessment Centre, Income Tax Department, Ministry of
Finance, Government of India, New Delhi.

. 4. Union Of India Ministry Of Finance Rep By Its Secretary, 166-B North Block,
New Delhi 110 001.

5. The Principal Commissioner of Income Tax 1, Hyderabad IT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

6. The Principal Commissioner of Income Tax 1, Hyderabad IT Tower, AC
Guards, Masab Tank, Hyderabad, Andhra Pradesh, 500004.

7. The National Faceless Assessment Centre Income Tax Department, Ministry
of Finance Govt. of India, New Delhi.

8. Union of India, Ministry of Finance Rep. by its Secretary, 166-B North Block,
New Delhi - 110 001.

....RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to (i) Issue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the action of the Respondent No.1 in passing an
Order passed u/s. 148A(d) dated 2_8.04.2022, Notice issued u/s. 148 dated
28.04.2022 calling for income for AY. 2018-19, and assessment order dated
20.03.2024 as illegal, arbitrary, bad in law and violative of Articles 14, 19 and 265
of the Constitution. of .India, (ii) Set aside the Order passed u/s. 148A(d) dated
28.04.2022, Notice issued u/s. 148 dated 28.04.2022 calling for income for A.Y.
2018-19 by the Respondent No.1, and assessment order dated 20.03.2024 and

any consequent proceedings as lacking in jurisdiction.

LLA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to grant
an interim stay on the operation of Order u/s. 148A(d) dated 28.04.2022, Notice
issued u/s. 148 of Income Tax Act, 1961 by Respondent No.1 dated 28.04.2022

calling for the return of income of the Petitioner for A.Y. 2018-19 and assessment



order dated 20.03.2024 and further stay all consequential pro}:eedings initiated or
contemplated by the Respondents.
Counsel for the Petitioner : SRI P.SOMA SHEKAR REDDY

Counsel for the Respondent Nos.1 to 3, 5 to 7 : Ms BOKARO SAPNA REDDY
(SENIOR SC INCOME TAX)

Counsel for the Respondent Nos.4 & 8 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO:31069 OF 2025

Between:

PLR Projects Pvt. Ltd., having its office at Astra Towers, 5' floor, Survey No.12(P),
Plot No.2-91/12/AlI/AN/G-1, Kothaguda Post Hitech City, Hyderabad, Telangana -
500084 Rep. by its Managing Director.

..... PETITIONER
AND

1. Assessment Unit, Income Tax Department, National Faceless Assessment
Centre Government of India, Jawaharlal Nehru Marg, Block B, Press Enclave,
Savitri Nagar New Delhi - 110002. _

2. Assistant Commissioner of Income, Tax Circle-5(1), Hyderabad Room
No.224, B Block, 2nd floor IT Tower, AC Guards, Masabtank, Hyderabad -
500004. -

3. Union of India, Rep. by its Secretary, Department of Revenue Ministry of
Fmance North Block New Delhi — 110001.

: .:...RESPONDENTS

Petitidn Under Article 226 of the Constitution of India préying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pteased to:issue Writ Order or Direction more particularly in the nature of Writ of
Mandamus declaring the impugned Assessment order dated 12-03-2025 with DIN
No. ITBA/AST/S/147/2024-25/1074394063(1) for A.Y.2019-20 passed by 1st
respondent pursuant to impugned order dated 06-04-2023 passed u/s. 148A (d) of
‘the Income Tax Act, 1961 and impugned notice dated 06-04-2023 u/s.148 of the
Income Tax Act, 1961 vissued by 2nd respondent as being without jurisdiction,
without authority of law, arbitrary, illegal, unjust and violative of Articles 14, 19 (1)
g and 265 of Constitution of India and contrary to section 151A of the Income Tax

Act, 1961 and consequently set aside the same.




LA.NO:1 OF 2025

Petition Unﬁ‘é?"éection 151 CPC praying that in the circumstances stated in
the affidavit filed m:support of the petition, the High Court may be pleased to stay
all further proceedmgs pursuant to impugned Assessment order dated. 12-03-
2025 with DIN No. ITBA/AST/S/147/2024-25/1074394063(1) for A.Y.2019-20.

1
Counsel for the Pet;:ttoner SRI MOHD MUKHAIRUDDIN

Counsel for the Ré‘s'pondent Nos.1 & 2 : Ms BOKARO SAPNA REDDY (SENIOR
SC INCOME TAX)

Counsel for the R ondent No.3 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENE L OF INDIA

W.P.NO: 31072 OF 2025

Between:

PLR Projects Pvt. Ltd, having lté office at Astra Towers, 5th floor, Survey No.12(P),
Plot No.2-91/12/AlI/AM/G-1, Kothaguda Post Hitech Clty Hyderabad, Telangana -
500084 Rep. by its Managmg Director.

..... PETITIONER
AND

1. Assistant Commissioner of Income Tax, Circle-5(1), Hyderabad Room
No.224, B Block, 2nd floor IT Tower AC Guards, Masabtank, Hyderabad -
500004. ‘g‘

2. Union of Indig, ‘Rep by its Secretary, Department of Revenue, Ministry of
Finance, North Block New Delhi — 110001.

..... RESPONDENTS

Petition Under Articte 226 of the Constitution of India praying that in the
circumstances sté‘t"ed in the affidavit filed therewith, the High Court may be
pleased to issue Writ Order or Direction more particularly in the nature of Writ of
Mandamus declaring the impugned Assessment order dated 28-03-2025 with DIN
No. ITBA/AST/S/147/2024-25/1075232417(1) for A.Y.2020-21 passed by 1st
respondent pursuant to the impugned notice dated 30-03-2024 u/s.148 of the
Income Tax Act, 1961 issued by 1st respondent as being without jurisdiction,
without authority of law, arbitrary, illegal, unjust and violative of Articles 14, 19 (1)
g and 265 of Constitution of India and contrary to s.151A of the Income Tax Act,
1961 and consequently set aside the same.



LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings pursuant to impugned Assessment order dated 28-03-2025
with DIN No. ITBA/AST/S/1 47/2024-25/1 075232417(1) for A.Y.2020-21 passed by

1st respondent.

Counsel for the Petitioner : SRI MOHD MUKHAIRUDDIN

Counsel for the Respondent No.1 : SRI K.SUDHAKAR REDDY (SrSC FOR
INCOME TAX)

»

Counsel for.thef?espondent No.2: SRI B.JITHENDER (CENTRAL GOVT
COUNSEL) =~ =

W.P.NO:31076 Qj 2025

i

Between: L

P

Shekar Reddy .jg/lale, S/o.M.Linga Reddy, aged about 52 years, Government
Employee, R/o.Flat No.126/36, Defence Employees Coiony, Don Bosco
Nagar,Kismatpur, Rajendranagar-50008s, Ranga Reddy District, Telangana.

e PETITIONER
AND

'1. 'Income Tax Officer, Ward 13(3), Hyderabad. |
2. The Principal Chief Commissioner of Income Tax Ill, Hyderabad, Telangana.

3. ‘The National Faceless Assessment Centre, Income Tax Department, Ministry
.of Finance, Government of India, New Delhi.

4. Union of India, Ministry of Finance, rep. by its Secretary, 166-B North Block,
New Pelhi-no-001. - =

5. The Principal Chief Commissioner of Income Tax-lll, Hyderabad, Telangana.

6. The National Faceless Assessment Centre, Income Tax Department, Ministry
of Finance, Government of India, New Delhi.

7. Union of India, Ministry of Finance, rep. by its Secretary,166-B North Block,
New Delhi -110 001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstanceszstated in the affidavit filed therewith, the High Court may be
pleased to (i). };ssue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Maridamus, declaring the order dated 12/06/2025 passed by the 1st




respondent under sub-Section (3) of Section 148A of the Income Tax Act_, 1961
and pursuant thereto a Notice under Section 148 of the Income Tax Act, 1961
(Act) vide Notice dated 12/06/2025 in DIN and Notice No. ITBA/AST/S/148
1/2025-65/1076980939(1) for the year 2021-22 as illegal, arbitrary, bad in law,
void ab initio, violative of the principles of natural justice and being violative of
Articles 14,19 and 265 of the Constitution of India, and consequently, (ii). Set
aside the Noticé dated 13/03/2025 issued under sub-Section (1) of Section 148A
of the Income Tax Act, 1961 issued by the Respondent No.1 for the AY.2021-22

and any consequent proceedings as lacking in jurisdiction.

1.LA.NO:1 OF 2025

Petition Uth.e‘r:}”Shectio'n 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to grant
stay of all further proceedings including coercive steps pursuant to the order dated
12/06/2025 passed by the 1st respondent under sub-Section (3) of Section 148A
of the Income Tax Act, 196'1 and pursuant thereto a Notice under Section 148 of
the Income Tax Act, 1961 ("Act") vide Notice dated 12.06.2025 in DIN & Not|ce
No.ITBA/AST/S/148 1/2025-65/1076980939(1) for the year 2021-22.

Counsel for the Petitioner : SRI B.KRISHNA REDDY

Counsel for the Respondent Nos.1 to 3, 5 & 6 : SRI K.SUDHAKAR REDDY (Sr
SC FOR INCOME TAX)

Counsel for the Respondent Nos.4 & 7 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 31226 OF 2025

Between:

Sri Venkata Vidyasagar Kuchi, S/o. Sri Kuchi Venkata Narasimharao, Aged about 48
years, Occupation Private Service, Permanent Address 11-139,772 Bedok Reservoir
View, Longvale} :Sngapore - 470772. Present/Temporary Address 203, Manikanta
Residency, Road No 2, Alkapuri, Ramakrishnapuram, Dilsukhnagar R.R. District
500035.

..... PETITIONER
AND

1. The Incam#:¥ax Officer (Int Taxn)-1, Aayakar Bhavan, Basheerbagh,
Hyderam~“f500004



> The Income Tax Officer, Ward 12(1), Hyderabad, Aayakar Bhavan,
Basheerbagh, Hyderabad.

3. The Income Tax Officer, Ward 12(1), Aayakar Bhavan, Basheerbagh,
Hyderabad 500004.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass arf}% order or direction, especially one in the nature of WRIT OF
MANDAMUS holdiﬁ% that the notice dated 20.04.2023 issued by 1st Respondent
under section 148 of the Act with DIN and Notice No.ITBAJAST/S/148 1/2023-
24/1052239692(1) and the assessment order passed u/s.147 rws 144 of the Act,
dated 31.07.2025 as being passed without jurisdiction, arbitrary, illegal, bad in law,
void ab initio, apart from being violative of provisions of section 148A and section
149 of the Act and also contrary to the circular issued by CBDT and provisions of

_section 151A of the Act, and consequently set aside the notice issued by the 1st
- Respondent under section 148 dated 20.04.2923 and the assessment order

o paséed under section 147 r.w.s 144 of the Act ’d:ated 31.07.2025 for asst. year

2019-20.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that-in the circumstances stated in
" the affidavit filed in support of the petition, the High Court may be pleased to stay
‘the collection of tax raised by 1st Respondent and all consequential pending

'penalty proceedings for the Ay.2019-20.

Counsel for the Pétitioner : SRI AV.RAGHU RAM

Counsel for the Réspondents - SRI VIJHAY K.PUNNA (SENIOR SC FORITD)
W.P.NO: 31271 OF 2025

4 .Li‘:“‘
Between: LR

Dhiraj Handa, Slél\led Krishnan Handa, aged about 60 years, Occ. N/A Rio 1704
Randolph Ridge, Austin, Texas 78733 Having Indian residential address at 15,
Whisper Valley, HS Darga, Hyderabad, Telangana -500008.

..... PETITIONER




AND

1. Union of India, Ministry of Finance, North Block, New Delhi Represented by its
Secretary.

2. Income Tax Officer, Ward 15(1) IT Tower,AC Guards, Masab Tank,
Hyderabad, Telangana -500004.

3. Income Tax Department, ADIT (INT TAXN) -1 Aaykar Bhawan, Opposite L.B.
Stadium, Bashegar Bagh, Hyderabad, Telangana -500004.

- 4. National Facelegs Assessment Centre, Income Tax Department, Room
No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium, Delhi-110003.

C RESPONDENTS

A
circumstances stated i-r}.-ihe affidavit filed therewith, the High Court may be
pleased to issue an app;ropriate writ, order, direction more particularly one in the
nature of a Writ of Mandamus declaring the (a) Assessment Order dated
28.04.2025 bearing DIN and Order No.ITBA/AST/S/147/2025-26/1075840464(1)
passed by the Respondent No. 3 under Section 147 r/w 144 of the Incame Tax
Act, 1961 (Act), (b) Notice of Demand dated 28.04.2025 bearing DIN and Notice
No. ITBA/AST/S/156/2025- 26/1075840518(1) issued by the Respondent No. 3
under Section 156 of the Act along with the computation sheet bearing No.
ITBA/AST/S/319/2025- 26/1075840547(1) (c) letter dated 10.10.2025 bearing
No.ITBA/COM/F/17/2025-26/1081630625(1) issued by the Respondent No. 3 and
all the consequential ;.proceedings as illega|, without jurisdiction, arbitrary and

contrary to the provisions of the income Tax Act, 1961.

LA.NO:1 OF 2025
L

Petition Under"Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
the operation of thex{a) Assessment Order dated 28.04.2025 bearing DIN and
Order No. ITBA/AS'.‘;’,/SI_.1.47/2025-26/1075840464(1) passed by the Respondent
No. 3 under Sectioné&#lﬁRAA, 144 of the Income Tax Act. 1961 (Act), (b) Notice of
and dated 28.04.2025 bearing DIN and Notice No. ITBA/AST/S/156/2025-
26/1075840518(1) issued by the Respondent No. 3 under Section 156 of the Act
along with the é’m{mtation sheet bearing No. ITBA/AST/S/319/2025-
26/1075840547(1) Yd}z.%atter dated 10.10.2025 bearing No. ITBA/COM/F/17/2025-



26/1081630625(1) issued by the R’éspondent No.3 and all the consequential

proceedings pending the consideration of this writ petition.

Counsel for the Petitioner : SRI V.ANEESH

Counsel for the Respondent No.1 : SRI N. BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2 : SRI KSUDHAKAR REDDY (Sr SC FOR
INCOME TAX)

Counsel for the liespondent No.3 : SRI VIJHAY K.PUNNA (SENIOR SC FOR
ITD)

W.P.NO: 31510 OF 2025
Between: '

Mr. Ishag Khan Mohammed, S/o Mr.Mohammed Ibrahim Khan, aged 50 years, Occ.-
Business, R/o. Plot No. 8-2-326/A/2, Road No.3, Banjara Hills, Khairatabad,
Hyderabad - 500 034, Telangana.

..... PETITIONER
AND

1. Assessment Unit, Income Tax Department,, National e- Assessment Center,
New Delhi, Room No.- 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

2. The Income Tax Officer - Ward 6(1), Hyderabad, |.T.Tower, AC Guards,
Masab Tank, Hyderabad - 500 004, Telangana.

3. The Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad |.T.Towers, AC Guards, Masab Tank, Hyderabad -
500 004, Telangana.

..... RESPONDENTS

Petition" Under Article 226 of the Constitution of India praying that in the
circumstances -stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that- a. the order passed u/s 147 r/iw sec. 144 r/w/s 144B of
the Income _Tax Act, 1961, dated 25.02.2025, bearing DIN No.-
ITBA/AST/S/147/2024-25/1073704014(1), by the 1st Respondent, for the
Assessment Year 2017 - 18, and b. the consequential penalties levied uls.
272A(1)(d), 271F and 270A of the Income Tax Act, 1961 dated 05.08.2025,
05.08.2025 and 06.08.2025, by the 1st Respondent, vide DIN No.s-
ITBA/PNL/F/ZKZAU ) (d)/2025-26/1079309047(1), ITBA/PNL/F/271F/2025-




26/1079305875(1) and ITBA/PNL/F/270A/2025-26/1079330185(1), for the
Assessment Year 2017 - 18, as arbitrary, illegal, bad in law, void-ab-initio, violative
of the principles of natural justice, apart from being violative of Articles 14, 19(1)(g)
and 265 of the Constitution of India and Sec 148A of the Income Tax Act, 1961,

and to consequently set aside the same in the interests of justice.

LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings. including any recovery, pursuant to the notice issued u/s
148 of the Income Tax Act, 1961, dated 12.03.2024, bearing DIN and Notice No.-
ITBA/AST/S/148 1/2023-24/1062496521(1), by the 2nd Respondent, for the

Assessment Year 2017 - 18, pending disposal of the above writ petition.

Counsel for the Petitioner : SRI A.V.ASIVA KARTIKEYA

Counsel for the Respondents : Ms. BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)

W.P.NO: 31754 OF 2025

Between:

Mohammed Mugtar, S/o.Mohammed Habeeb, Aged about 39 years, Occupation
;Business, 9-3-58/D/33,Ahmed Colony, MD Lines, Golconda SO Hyderabad,
Telangana -500008. ,

..... PETITIONER
AND

1. The Income Tax Officer Ward 14(1), Hyderabad, IT Towers,A.C. Guards,
Masab tank, Hyderabad, Telangana-500004.

2. The Principal Chief Commissioner of Income Tax, APandTS, 10th Floor, C-
Block, IT Towers, A.C. Guards, Masab tank, Hyderabad, Telangana-500004.

3. The Assegsment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2nd Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003.

P
A RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances -$tated in the affidavit filed therewith, the High Court may be
pleased to iss@_;s @ writ, order or direction, more particularly one in the nature of

Writ of Mandamus, declaring the Assessment Order dt. 27.01.2025 passed by the



3™ respondént ufs 147 r.w.s 144/144B of the Income-tax Act for A.Y. 2017-18 vide
DIN No. ITBA/AST/S/147/2024-25/1072558170(1), consequent to the order
passed u/s 148A(§!) dt.19.03.2024 vide DIN No. ITBA/AST/F/148A/2023-
24/1062965211(1) ifand the notice u/s 148 dt.19.03.2024 vide DIN
No.ITBA/AST/S/148_1/2023- 24/1062965714(1), issued by the JAOQ(1st
respondent) instead of FAO(3rd respondent) that too based on the incorrect
information, and conéequentim penalty orders passed vide order u/s 271Fof the
Act dt.30.07.2025 ar-rg order u/s 271AAC(1) of the Act dt.30.07.2025 as void,
illegal, and contrary to the provisions of Income-tax Act and contrary to the

Principles of Natural Justice.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in suppy?rt of the: petition, the High Court may be pleased to stay
all further proceedings pﬁrsuant to the Assessment Order dt. 27.01.2025 passed
by the 3rdrespondent u/s 147 r.w.s 144/144B of the Income-tax Act for A.Y. 2017-
18 vide DIN No. ITBA/AST/S/1 47/2024- 25/1 072558170(1) and the Penalty orders,
and may pass such other order(s) as the Hon’ble Court deems fit and proper in the
interests of substantial justice, as otherwise the Petitioner would be put to

irreparable loss and severe injury..

Counsel for the Petitii;ner : SRI DUNDU MANMOHAN

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)

W.P.NO: 31758 OF 2025

Between: o~

Anil Kumar Pallela, S/o. Lakshmaiah, Aged about 41 years, Occ ; Business, R/o 8-1-
136/A/ 101, Maruthi Nagar, Shaikpet, Hyderabad 500 008.

Ae : .....PETITIONER

AND i"'Q; ”

TR\
Ry

1. Income Tax Officer, Ward 14(1), Hyderabad IT Towers, AC Guards Masab
Tank Hyderabad- 500004.
2. The Principgi¥hief Commissioner of Income Tax, AP and TS, 10th Floor, C-
Block, |.T.Tpwers; 10-2-3, A.C.Guards, Hyderabad -500004.
,l PP A )

1




3. Assessment Unit, National Faceless Assessment Centre Income Tax
Department, Ministry of Finance Room No. 401, 2nd Floor, E-Ramp
Jawahe;l-al Nehru Stadium, Delhi- 110003.

4. The Priri'tibéi Chief Commissioner of Income Tax,, AP and TS, 10th Floor, C-
Block, |.T.¥owers, 10-2-3, A.C.Guards, Hyderabad -500004.

5. Assessment Unit, National Faceless Assessment Centre income Tax
Department, Ministry of Finance Room No. 401, 2nd Floor, E-Ramp
Jawaharlal Nehru Stadium, Delhi- 110003.

T RESPONDENTS
¥
Petition Under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issuga__}a writ, order or direction, more particularly one in the nature of
Writ of Mandan;;s, declaring the notice dated 05.04.2024 passed by the 1st
Respondent undé( section 148 of the Income Tax Act for AY. 2020-2021 vide DIN
No. ITBA/AST/S/ 148-1/2024-25/10633922365(1), consequent to the order passed
u/s 148A(d) dated 05.04.2024 vide DIN No. ITBA/AST/F/ 148A/2024-2025/
1063922078(1) issued by the JAO 1st Respondent instead of FAO (3rd
Respondent) as*against the provisions of section 151A of Income Tax Acr,1961
and E- Assessment of Income Escaping Assessment Scheme, 2022 read with
CBDT Notification No. 18/2022/F.No.370142/16/2022 dated 29.03.2022, as void,

illegal and contrary to the Principles of Natural Justice.

I.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in {he circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings pursuant to notice issued dated 05.04.2024 passed by the
1st Respondent under section 148 of the Income Tax Act for A.Y. 2020-2021 vide
DIN No. ITBA/AST/S/148-1/2024-25/1063392236541), consequent to the order
passed u/s 148A(d) dated 05.04.2024 vide DIN No. ITBA/AST/F/ 148A/2024-2025/
1063922078(1)

Counsel for the Petitioner : SRI PARIKSHITH KUTUR

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)



W.P.NO: 31892 OF 2025

‘Between:

Mr. Abhishek Srivastava, Sfo Mr. Dharam Karan Srivastava, aged 43 years, Occ. Pvt
Employee, Flat No. 203, Palace Orchards Apartments, 2nd Floor, Lane Beside
Andhra Bank ATM, Himayathnagar, Hyderabad - 500 027, Telangana.

..... PETITIONER
AND

_ 1. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No.. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium.
New Delhi - 110 003. :

2. The Income Tax Officer, Ward 121, Hyderabad, Aayakar Bhawan, Opp. LB
Stadium, Basheer Bagh, Hyderabad - 500 004, Telangana.

R

.“The Principal Commissioner of Income, Hyderabad-11.T.Towers, AC Guards,
-« Masab Tank, Hyderabad - 500 004, Telangana.

4. The Income Tax Officer Ward 12(1), Hyderabad, Aayakar Bhawan. Opp. LB
Stadium, Basheer Bagh, Hyderabad - 500 004, Telangana

5. The Principal Commissioner of Income, Hyderabad-1, .T.Towers, AC Guards,.
Masab Tank, Hyderabad - 500 004, Telangana.

..... RESPONDENTS.

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that a. the order passed u/s 147 r/w sec. 144 r/iw sec. 144B of
the Income Tax  Act, 1961, dated 11.02.2025, bearing DIN
No.ITBA/AST/S/147/2024-25/1073177868(1), by the 1st Respondent, for the
Assessment Year 2020 - 21, and b. the consequential penalties, levied u/s. 270A
and 271AAC(1), of the Income Tax Act, 1961, dated 07.08.2025 and 25.08.2025,
by the 1st Respondent, vide DIN Nos. ITBA/P N L/F/270A/2025-26/1079371648(1)
and ITBA/PN L/F/271AAC(1)/2025-26/1079984694(1), for the Assessment Year
2020 - 21, as arbitrary, illegal, bad in law, void-ab-initio, violative of the principles
of natural justice, apart from being violative of Articles 14, 19(1)(g) and 265 of the
Constitution of India and Sec 148A of the Income Tax Act, 1961.




L.A.NO:1 OF 2025

i
x

Petition %&er Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings, including any recovery, pursuant to the notice issued u/s
148 of the Inco?_ﬁé Tax Act, 1961, dated.14.03.2024, bearing DIN and Notice No.
ITBA/AST/S/1 4651,_.1/2023-24/1 062600300(1), by the 2nd Respondent, for the
Assessment Year 2020 - 21, pending disposal of the above writ petition.

Counsel for the Petitioner : SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)

W.P.NO: 31914 OF 2025

. BeMeen:

v"MOHD‘AZHER UDDIN, S/o LATE MOHAMMED IMAM UDDIN Aged about. 59
years, Occ. Business R/o, H.No.16-1-26/A/1 Flat no.102, 1ST Floor, Saidabad
colony Main Road Hyderabad 500059.

L e PETITIONER
AND

1. Assessment Unit, Income Tax Department, National e-Assessment Centre,

Cor Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium, New Delhi-110

003. '
-t 2. 1TO, Ward 51 Range 55,IT Towers, Masab tank.Hyderabad-5K057.

3. Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad, 10-2-3, Room No0.922,9 Floor,B Block, IT Towers, AC
Guards;Hyderabad-500 004.

4. Union of India, rep. by its Secretary, Ministry of Finance, Government of India,
3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi-110 001.

5. ITO, Ward 5(1) Range 55, IT Towers, Masab tank. Hyderabad-500057.
6. ITO, Ward 5(1) Range 55, IT Towers, Masab tank. Hyderabad-500057.

7. Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad, 10-2-3, Room No0.922, 9th Floor, 'B' Block, IT Towers,
AC Guards, Hyderabad-500 004.



i

8. Union ofindia, rep. by its secretary, Ministry of Finance, Government of India,
3rd Floor.:Jeevan Deep Building, Sansad Marg, New Delhi-110 001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances s%ated in the affidavit filed therewith, the High Court may be
pleased to issue an order, direction or Writ, more particularly in the nature of a
Writ of Mandamus to, (A)Declaring the order passed by the 2nd Respondent under
Section 147 dated 08.03.2025 for the assessment year 2020-21 as being without
jurisdiction and contrary to the faceless assessment procedure laid down in
Section 144-B of the Income Tax Act 1961, and consequently (B)to set-aside the
order dated 08.03.2025 issued by the 2nd Respondent under Section 147 read
with Sections 144 and 144B of the Income Tax Act, 1961 for the assessment year
2020-21 as being without jurisdiction, arbitrary, illegal, bad in law, void-ab-initio,
apart from being violative of Articles 14, 19(1)(g) and 265 of the Constitution of
India and contrary to faceless assessment procedure laid down in Section 144B of
the Income Tax Act 1961 and pass such other order or orders may deem tit and
proper in the circumstances of the case. (C)Consequently, set aside the penalty

proceedings issued by the 2nd Respondent against the Petitioner herein. -

LA.NO:1 OF 2025

Petition Under Section 151 CPC praying‘that in the circumstancés stated in
the affidavit filed in support of the petition, the High Court may be pleased to grant
stay of all further proceedings, including any recovery, pursuant to the impugned
order dated 08:03.2025 issued by the 2nd Respondent under Section 147 read
with Sections 144 & 144-B of the Income Tax Act, 1961 for the assessment year

2020-21, pending disposal of the above writ petition.

Counsel for the Petitioner : SRI PRAMOD MALIGI

Counsel for the Respondent Nos.1 to 3, 5 to 7 : SRI K SUDHAKAR REDDY (Sr
SC FOR INCOME TAX)

Counsel for the Respondent Nos.4 & 8 : SRI K.RAJESH REDDY




W.P.NO: 32043 OF 2025

Between:

SHAIK JANI MIYA, S/o. SHAIK HUSSEN, Aged about 57 years, Occupation-
Business, R/o- H No 6-3-42/1 Z P Quarters Khammam-507002, Telangana, India
PAN- CGRPS6455E, Assessment Year- 2016-17.

..... PETITIONER
AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The Income Tax Officer, Ward 1, Khammam Income Tax Office, Rajeev Gunt,
Rajiv Chowk, Near Kinnerasani Theatre, Khammam, Telangana, 507001.

3. Union of India, Represent by Secretary Ministry of Finance North Block, New
Delhi-110 001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in the
nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 2nd
- Respondent under section 148 Dated- 28.03.2023 vide DIN No-
ITBA/AST/S/148_1/2022-23/1051527110(1) for the Assessment Year 2016-17 and
the consequential order passed by the 1st reSpondent u/s. 147 r.w.s 144 read with
section 144B of the Income-tax Act Date of Order 15.03.2024, DIN-
ITBA/AST/S/147/2023-24/1062688904(1) for the Assessment Year 2016-17, as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice
apart from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart
from being violative of provisions of section 148A and section 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of the
Act, and consequently set aside the order passed by 1st Respondent u/s. 147
r.w.s 144 read with section 144B of the Income-tax Act Date of Order 15.03.2024,
DIN- ITBA/AST/S/147/2023-24/1062688904(1) for the Assessment Year 2016-17

and all consequential proceedings pursuant there to.



.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings, including any recovery, pursuant to the order passed by
the 1st Respondent u/s. 147 r.w.s 144 read with section 144B of the Income-tax
Act Date of Order 15.03.2024, DIN- ITBA/AST/S/147/2023-24/1062688904(1) for
the Assessment Year 2016-17 and stay of Demand notice under section 156
Dated- 15.03.2024 vide DIN No- ITBA/AST/S/156/2023-24/1062689106(1) for the
Assessment Year 2016-17.

Counsel for the Petitioner : SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent Nos.1 & 2 : SRI K SUDHAKAR REDDY (Sr SC FOR
INCOME TAX)

Counsel for the Respondent No.3 : SRI N. BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO:32097 OF 2025

Between:

Ananthareddy Kalluri,, S/o. Ram reddy Kalluri age. 46 Years, ‘Add. Village
Isukabaviguem post, Thopucherla, Mandal Vemutapally VIA eryalguda Nalgonda-
508207 Telangana. ‘

,....P,ETITIONER
AND

1. Assessment Unit, Income Tax Department, National e-Assessment Centre,
New Delhi, Room No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi-110003.

The Income Tax Officer, Nalgonda.
Union of India, Minister of Finance Department of Revenue, New Delhi.

The Income Tax Officer, Ward-1, Nalgonda.

o K~ WD

Union of India, Through Secretary Minister of Finance Department of
Revenue, New Delhi -110001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be




pleased to issue a writ of Mandamus or any other appropriate order or Direc_tion,
declaring that _t}hpe__”order passed by the 2nd respondent under section 148(A)(d) of
the income’miax act 1961 dated 28.032023 bearing DIN No.
ITBA/AST/F/1 @N2022-23/1 051527961(1) notice number for the assessment year
2016-17. as arbitrary, illegal, bad in law, void-ab-initio violative of principles of
natural justice apart from being violative of article 14,19(1)(g) and 265 of the
Constitution of‘_r;'}'ndia and section 148A of the income tax Act, 1961 and to

consequently sfét’aside the same in the interest of Justice.

R

.LA.NO:1 OF 2025

Petition ﬁﬁder Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings including any recovery, pursuant to the order passed by the
2nd respondent under section 148A(d) of the income tax Act, 1961 dated
28.03.2023 bearing Din No ITBA/AST/F/148A/2022-23/1051527961(1) for the A.Y
2016-17., pendipg disposal of the above writ petition.

Counsel for the Petitioner : SRI V.V.S.ANKITH

Counsel for the Respondent Nos.1, 2 & 4 : Ms. BOKARO SAPNA REDDY
(SENIOR SC INCOME TAX)

Counsel for the'Respondent Nos.3 & 5 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 32126 OF 2025
Between: |

Mohammediiitah Khan Afroz, S/o. Azeemullah Khan, age 45 years, Add. 15-2-690,
Kishan Gunj, Siddiamber Bazar, Nampally Hyderabad - 500012 Telangana.
..... PETITIONER
AND
1. Assessment Unit, Income Tax Department, National e-Assessment Centre,

New Delhi, Room No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi-110003.

2. The Income Tax Officer, ITO, (International Taxation)-1, Aayakar Bhavan,
Basheerbagh, Hyderabad, Telangana-500001.



3. Union dfidlia: Rep By its Secretary Ministry of Finance North Block, New
Delhi- 1”4{1601*

7 ",I-'
.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances 8igted in the affidavit filed therewith, the High Court may be
pleased to issue#‘a;f?\ivrit of Mandamus or any other appropriate order or Direction,
déclaring that thé“brder passed by the 2nd respondent under section 148(A)(3) of
the income tax act 1961 dated 25-06-2025 bearing DIN No.
ITBA/AST/F/1 48A/2025 26/1077808060(1) notice number for the assessment year
2020-21 as arbltrary, illegal, bad in law, void-ab-initio violative of principles of
‘natural justice apart from being violative of article 14,19(1)(g) and 265 of the
Constitution of India and section 148A of the income tax Act, 1961 and to

consequently set aside the same in the interest of Justice.

.LA.NO:1. OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings including any recovery, pursuant to the order passed by the
2nd respondent under section 148A(d) of the income tax Act,1961 dated 25-06-
2025 bearing Din No lTBA/AST/F/148A/2025-26/1077808060(1)"for the AY 2020-

21, pending disposal of the above writ petition.
;

Counsel for the Petitioner : SRI V.V.S.ANKITH.

Counsel for the Respondent Nos.1 & 2 : Ms BOKARO SAPNA REDDY (SENIOR
SC INCOME TAX),

Counsel for the Respondent No.3 : SRI N. BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 32130 OF 2025

Between:

Ahmed Ullah Khan, S/o. Azeemullah Khan, age 48 years, Add. 15-2-690, Kishan
Gunj, Siddiamber Bazar, Nampally Hyderabad - 500012 Telangana.

..... PETITIONER




AND .-

1. Assess}aﬁent Unit, Income Tax Department, National e-Assessment Centre,
New Déthi, Room No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi-110003.

2. The Income Tax Officer, Botanical Gardens Signature Towers, Kondapur
Hyderabad, Telangana.

3. Union of India, Rep By its Secretary Ministry of Finance North Block, New
Delhi.

4. The Income Tax Officer, Ward-7(1), Botanical Gardens, Signature Towers,
' Kondapur, Hyderabad, Telangana-500032.

5. Union of India, Rep By its Secretary Ministry of Finance North Block, New
Delhi- 110001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ of Mandamus or any other appropriate order or Direction,
declaring that the order passed by the 2nd respondent under section 148(A)(3) of
the income tax act 1961 dated 29/ 06/2025 bearing DIN No.
ITBA/AST/F/148A/2025-26/1077987428(1) notice number for the assessment year
2020-21. as arbitrary, illegal, bad in law, void-ab-initio violative of principles of
natural justice apart from being violative of article 14,19(1)(g) and 265 of the
Constitution of India and section 148A of the income tax Act, 1961 and to

consequently set aside the same in the interest of Justice.

LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Couvrt may be pleased to stay
all further proceedings including ény recovery, pursuant to the order passed by the
2nd respondent under section 148A(d) of the income tax Act, 1961 dated
29/06/2025 bearing Din No ITBA/AST/F/148A/2025-26/1077987428(1) for the A.Y
2020-21., pending disposal of the above writ petition.
Counsel for the Petitioner : SRI V.V.S.ANKITH

Counsel for the Respondent Nos.1, 2 & 4 : Ms. BOKARO SAPNA REDDY
(SENIOR SC INCOME TAX)



Counsel for the Respondent Nos.3 & 5 : SRI B.JITHENDER (CENTRAL GOVT
COUNSEL)

&

W.P.NO: 32133 OF 2025

Between:

Chiranjeev Reddy Yeduguri, S/oChinappa Reddy Yeduguri, Aged About 66 years,
Occupation Doctor, Plot No.75, Road No.12, Mithilla Nagar Colony,Banjara Hills,
Hyderabad. :

O PETITIONER
AND
1. The Assistant Commissioner of Income Tax Circle 6(1), Hyderabad, IT Tower,
AC Guards, Masab Tank, Hyderabad, Telangana-500004.

2. The-Pringipal Chief Commissioner of Income Tax AP and TS, 10th Floor, C-
Block,.I.T. Towers, 10-2-3, A.C. Guards, Hyderabad-500004.

3. The Assistant Commissioner of Income Tax Central Circle - 1(1), ,
Hyderabad, Aayakar Bhawan, Basheerbagh, Hyderabad, Telangana —
500004.

..... RESPONDENTS

- Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleaséd to issue an appropriate writ order or direction more particularly one in the
nature of Writ of Mandamus, declaring the notice u/s 148 dt.31/08/2024 vide DIN
Nb.. ITBA/AST/S/1481/2024-25/1068220300(1) issued by the JAO(15t respondent)
instead of Faceless Assessing Officer(FAQ) for A.Y.2019-20 - that too on the
strength of the approval granted u/s.151 of the Act by the 2nd respondent, which
is neither manually signednor digitally signed - as void, illegal, and contrary to the

provisions dfncome-tax Act and contrary to the;Principles of Natural Justice.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further pr0ceedings pursuant to the notice u/s 148 dt.31.08.2024 vide DIN No.
ITBA/AST/S/148_1/2024-25/1068220300(1) issued by the JAO(1st respondent)
instead of Faceless Assessing Officer(FAO) for A.Y. 2019-20.

Counsel for the Petitioner : SRI DUNDU MANMOHAN




Counsel forthe Respondents Ms BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)

W.P.NO: 32134 OF 2025

Between:

Chiranjeev Reddy Yeduguri, S/o Chinappa Reddy Yeduguri, Aged About 66 years,
Occupation- Doctor, Plot No.75, Road No.12, Mithilla Nagar Colony, Banjara Hills,
Hyderabad, Telangana - 500034.

o PETITIONER
AND
1. The Assistant Commissioner of Income Tax, Circle 6(1) Hyderabad, | T
Tower, AC,Guards, Masab Tank, Hyderabad, Telangana-500004.

2. The Princiéa.! Lhigf Commissioner of Income Tax, AP and TS, 10th Floor, C-
Block, I.T. Towers, 10-2-3, A.C. Guards, Hyderabad-500004.

3. The Ass;stani Commissioner of Income Tax, Central Circle - 1(1), Hyderabad,
Aayakar Bhawan Basheerbagh, Hyderabad, Telangana - 500004.

o RESPONDENTS

Petition Unéer Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ order or direction more particularly one in the
nature of Writ of Mandamus, declaring the notice u/s 148 dt.31.08.2024 vide DIN
No. ITBA/AST/S/148_1/2024-25/1068220313(1) issued by the JAO (1st
respondent) mstead of Faceless Assessing Officer(FAO) for A.Y.2018-19 - that too
on the strength of the approval granted u/s.151 of the Act by the 2nd respondent,
which is neither manually signed or digitally signed - as void, illegal, and contrary
to the provisions-of Income-tax Act and contrary to the Principles of Natural

Justice.

LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed vz support of the petition, the High Court may be pleased to stay
all further proceewﬁjﬂgs pursuant to the notice u/s 148 dt.31.08.2024 vide DIN No.
ITBA/AST/S/148 1/2024-25/1068220313(1) issued by the JAO(1st respondent)
instead of Faceless Assessmg Officer(FAO) for A.Y. 2018-19.

Counsel for theﬂﬁtﬂtloner SRI DUNDU MANMOHAN



Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SéNIOR SC
INCOME TAX) :

W.P.NO: 32287 OF 2025

Between:

Mrs. Sridevi Gummadi, W/o. Mr. G. Ramarao, aged 55 years, Occ.. House wife,
D.No. 5-6-673, SKD Nagar, Vanasthalipuram, Near Community Hall, Hayathnagar,
Ranga Reddy District, Hyderabad - 500 070, Telangana.

..... PETITIONER
AND
1. Assessment Unit, Income Tax Department, National e-Assessment Center,

New Delhi, Room No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

2. The |ncorAr‘1€:I.'ax Officer, Ward 91, Hyderabad |.T.Towers, AC Guards, Masab
Tank, Hyderabad - 500 004, Telangana

3. The Prinéipal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad IT Towers, AC Guards, Masab TankHyderabad - 500
004, Telangana.

4. The Income Tax Officer, Ward 9(1), Hyderabad, |.T.Towers, AC Guards,
Masab Tank, Hyderabad - 500 004, Telangana.

5. The Principal Chief Commissioner of Income Tax, Andhra Pradesh and
Telangana, Hyderabad IT Towers, AC Guards, Masab Tank Hyderabad - 500
004, Telangana.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that a. the order passed u/s 147 r/w sec. 144 r/w/s 144B of the
Income Tax Act, 1961, dated 14.03.2024, bearing DIN No..ITBA/AST/S/147/2023-
24/1062621379(1), by the 1st Respondent, for the Assessment Year 2015 - 16
and b. the consequential penalties levied u/s. 271F, 271(1)(b) and 271(c) of the
Income Tax Act, 1961 dated 16/08/2024, 16.08.2024, and 22.08.2024, by the 1st
Respondent, vide DIN No.'s. ITBA/PNL/F/271F/2024-25/1067698969(1),
ITBA/PNL/F/271(1)(b)/2024-25/1 067749495(1) ITBA/PNL/F/271(1)(c)/2024-
25/106786090@)(1‘), for the Assessment Year 2015 - 16 as arbitrary, illegal, bad in
law, void-ab-initio, violative of the principles of natural justice, apart from being

violative of Art?bles 14, 19(1)(g) and 265 of the Constitution of India and Sec 148A




of the 4ncome Tax Act, 1961, and to consequentl); set aside the same in the

interests of justice.

ILA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings, including any recovery, pursuant to the notice issued u/s
148 of the Income Tax Act, 1961, dated 06.04.2022, bearing DIN and Notice No..
ITBA/AST/S/148_1/2022-23/1042570041(1), by the 2nd Respondent, for the
Assessment Year 2015 - 16; pending disposal of the above writ petition.

Counsel forthe Psetitioner : SRI A.V.A.SIVA KARTIKEYA
Counsel for the Respondents : SRI K. SUDHAKAR REDDY

W.P.NO: 32302 OF 2025

Between:

Mrs. Sridevi Gummadi, W/o. Mr. G. Ramarao, aged 55 years, Occ.. House wife,
D.No. 5-6-673, SKD Nagar, Vanasthalipuram, Near Community Hall, Hayathnagar,
Ranga Reddy District, Hyderabad - 500 070, Telangana.

..... PETITIONER
AND

1. The Income Tax Officer, Ward 9(1) Hyderabad, I.T. Tower, AC Guards. ‘
Masab Tank, Hyderabad - 500 004. Telangana.

2. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

3. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No. 401, 2nd Floor. E-Ramp, Jawaharlal Nehru Stadium.
New Delhi- 110 003.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstanceé stated in the affidavit filed therewith, the High Court may be
pleased to iséué a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that. a. the order passed by the 2nd Respondent, u/s 147 r/w/s
Sec. 144 r/w/¢144B of the Income Tax Act, 1961, dated 02.12.2024, bearing DIN
and Notice h‘fb.. ITBA/AST/S/147/2024-25/1070817057(1), for the Assessment
Year 2020 - 21, and b. the orders passed by the 2ndRespondent, levying penalties

¥



—

uls 272A(1)d) and 271AAC(1) of the Income Tax Act, 1961, both dated
13.06.2025 and 18.06.2025, bearing DIN. [TBA/PNL/F/272A(1) (d)/2025-
26/1077023619(1) ITBA/PNL/F/271AAC(1)/2025-26/1077185772(1), respectively,
for the Assessment Year 2020 - 21, as arbitrary, illegal, bad in law, void-ab-initio,
violative of the principles of natural justice, apart from being violative of Articles
14, 19(1)(g) and 265 of the Constitution of India and Sec 148A of the Income Tax

Act. 1961, and to consequently set aside the same in the interests of justice.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further pro’C'eed{i’hlg‘;s', including any recovery, pursuant to the notice issued u/s
148 of the Income Tax Act, 1961. dated 31.03.2024, bearing DIN and Notice No..
ITBA/AST/S/148 1 1/2023-24/1063758847(1), by the 2nd Respondent, for the
Assessment Year 2020 - 21, pending disposal of the above writ petition.

Counsel for the Petitioner : SRl A.V.A.SIVA KARTIKEYA
Counsel for the Respondents : SRI K.SUDHAKAR REDDY

W.P.NO:32326 OF 2025

Between:

Hari Dayal Prabhakar Rao Sakimalla, S/o. Prabhakar Rao Sakimalla, Aged about 64
years, Occupation ; Business, Wo. 3-6-136/A/B Flat No 104 Keerthi Sikhara
Apartments, - - Himayath  Nagar, Hyderaabd 500029 Telangana, India
PAN.AEVPS0766A, Assessment Year. 2017-18.

..... PETITIONER
AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
JawaharlaI;Nehru Stadium, Delhi - 110 003.

2. The Income Tax Officer, AC Guards, Masab Tank, Hyderabad.
3. Union ofjgfjc@ia, Ministry of Finance, North Block, New Delhi.

4. The Income Tax Officer, Ward4(1), Hyderabad | T TOWER, AC Guards,
Masab Tank, Hyderabad, Telangana-500004. ‘

5. Union ofsndia, Represent by Secretary Ministry of Finance North Block, New
Delhi-1400D1.
;\ I:m\;{

..... RESPONDENTS




Petition Under Article 226 of the Constitution of India praying that in the
circumsténces stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in the
nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by 1st
Respondent under section 148 Dated. 16.03.2024 vide DIN No. ITBA/AST/S/148
1/2023-24/1062752788(1)for the Assessment Year 2017-18and the consequential
order passed by the 1st respondent u/s. 147 r.w.s 144 read with section 144B of
the Income-tax Act Date of Order 25.03.2025, 144B of the Income-tax Act Date of
Order 25.03.2025, DIN . |ITBAJAST/S/147/2024-25/1075027084(1)for the

Assessment Year 2017-18and all consequential proceedings pursuant thereto.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed i support of the petition, the High Court may be pleased to stay
all further proceedings, including any recovery, pursuant to the order passed by
the 1% Respondent u/s. 147 r.w.s 144 read with section 144Bof the Income-tax Act
Date of Order 25.03.2025, DIN: ITBA/AST/S/147/2024—25/10750270’84(1)for the
Assessment Year 2017-18andstay of Demand notice under section 156 Dated:
25.03.2025 vide DIN No:ITBA/AST/S/156/2024-25/1075027131(1) for the
Assessment Year 2017-18.

Counsel for the Petitioner : SRI THANNERU CHAITANYA KUMAR

Counsel for the Respondent Nos.1, 2 & 4 : Ms. BOKARO SAPNA REDDY
(SENIOR SC INCOME TAX)

Counsel for the Respondent Nos.3 & 5 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 32446 OF 2025

Between:

f= 3

Mohammed Abd Khaleel, S/ o Abdul Rahman Mohammed, Aged. 54 years, Occ.
Business, 1-24,~y@rikanth Colony Amagal, Mahaboob Nagar 509321, Telangana,
BEOPM8338G. "

..... PETITIONER

AND Y

[ 3
1. Income Fax Dfficer, Ward 1, Mahabubanagar Income Tax Office, DEO Office
Road, Mehboobnagar, Telangana, 509001.



2. The Principal Commissioner of Income Tax 4, Hyderabad IT Tower, AC
Guards, Masab Tank, Hyderabad, Telangana, 500004.

3. The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Govt. of India, New Delhi.

4. Union of India, Ministry of Finance, Rep. by its Secretary, 166- B North Block,
New Delhi - 110 001.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to (i) Issue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the action of the Respondent No.1 in passing an
Order u/s. 148A(d) dated 23.04.2022, Notice issued u/s. 148 dated 23.04.2022
calling for ir?come for A.Y. 2015- 16, assessment order dated 24.02.2024 , and
subsequent Order dated 21.06.2024 levying penalty against the Petitioner as
illegal, arbitrary, bad in taw and violative of Articles 14, 19 and 265 of the
Constitution of India, (ii) Set aside the Order passed u/s. 148A(d) dated
23.04.2022 Notice issued u/s. 148 dated 23.04.2022, Notice issued u/s.148 dated
23.04.2022 calling for income for AY. 2015- 16, assessment order dated
24.02.2024, and subsequent Order dated 21.06.2024 levying penalty against the
Petitioner and any consequent proceedings as lacking in jurisdiction and, (iii) Set
aside the Order dated 24.02.2024 as reopening the case for assessment being
bad in law and beyond limitation as alleged Income escaping assessment being
below the threshold limit of Rs. 50 lakhs prescribed u/s 149(1) and therefore the

proceedings and. Order lacks jurisdiction. (iv) Pass

1.ANO:1.0F 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to grant
an interim stay on the operation of Order u/s. 148A(d) dated 23.04.2022, Notice
issued u/s. 148 of Income Tax Act, 1961 by Respondent No.1 dated 23.04.2022
calling for the return of income of the Petitioner for A.Y. 2015 -16 and assessment
order dated 24.02.2024, subsequent Order dated 21.06.2024 levying penalty
against the Petitioner and further stay all consequential proceedings initiated or

contemplated by the Respondents, and pass

Counsel for the Petitioner : SRI P.SOMA SHEKAR REDDY




Counsel for the Respondent Nos.1 to 3 : SRI K.SUDHAKAR REDDY (Sr SC FOR
INCOME TAX) , -

Counsel for ihe Respondent No.4 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

W.P.NO: 32447 OF 2025

Between:

Ghouse Basha Syed, S/o Ahmed Basha Syed, Aged. 71 years, Occ.Retd.
Employee, Syed Villa, Plot No 12, Gate No 2, Manikonda S.0O, Manikonda (Jagir),
K_.V.Rangareddy, 500089, Telangana, India BIAPS7723K.

..... PETITIONER
AND

1. Income Tax Officer, Ward 14(1 ), Hyderabad Income Tax Towers, AC Guards,
Masab Tank, Hyderabad, Telangana, 500004.

2. The Principal Commissioner Of Income Tax 1, Income Tax Towers, Masab
Tank, Hyderabad, Telangana. f

3 National Faceless Assessment Centre, Income Tax Department, Ministry of
Finance, Government of India, New Delhi.

4. Union Of India Ministry Of Finance Rep By Its Secretary, 166-B North Block,
New Delhi 110 001.

5 The Principal Commissioner of Income Tax 1, Hyderabad Income Tax Tower,
AC Guards, Masab Tank, Hyderabad, Telangana, 500004.

6. The National Faceless Assessment Centre, Income Tax Department Ministry
of Finance Govt. of India, New Delhi.

7. Union of India, Ministry of Finance Rep. by its Secretary, 166-8 North Block,
New Delhi - 110 001.

..... RESPONDENTS

Petition Under- Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to (i) Issue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the action of the Respondent No.1 in passing an
Order u/s. 148A(d) dated 21.04.2022, Notice issued u/s. 148 dated 21.04.2022
calling for income for AY. 2015-16, assessment order dated 26.02.2024, and
subsequent orders as illegal, arbitrary, bad in law and violative of Articles 14, 19
and 265 of the Constitution of India(ii) Set aside the Order passed u/s.148A(d)
dated 21/04/2024 Notice issued u/s. 148 dated 21/04/2022, Notice issued u/s.148
dated 21.04.2022 calling for income for A.Y. 2015-16, assessment order dated



y!

26/02/2024, and subsequent orders and ény consequent proceedings as lacking in

jurisdiction.

1.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to grant
an interim stay on the operation of Order u/s. 148A(d) dated 21.04.2022, Notice
issued u/s. 148 of Income Tax Act, 1961 by Respondent No.1 dated 21.04.2022
calling for the return of income of the Petitioner for A.Y. 2015-16 and assessment
order dated 26.02.2024, and further stay all consequentiai proceedings initiated or

contemplated by the Respondents.

Counsel for the Petitioner : SRI P.SOMA SHEKAR REDDY

Counsel for the Respondent Nos.1to 3, 5 & 6 : Ms BOKARO SAPNA REDDY
(SENIOR SC INCOME TAX) .

Counsel for the Respondent Nos.4 & 7 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA -

W.P.NO: 32475 OF 2025

Between:

Rajashekar Reddy Anthireddy, S/o. Achi Reddy Anthireddy Aged about 47 years,
Occupation. Business, R/o. Hno.8-4-18/3 Davanpuri Colony,

KarmanghatSaroornagar, Hyderabad 500035 Telangana, India PAN.AHXPA7026N, *

Assessment Year. 2018-19.

..... PETITIONER
AND

1. Assessmént Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The Income Tax Officer, AC Guards, Masab Tank, Hyderabad, Telangana.
3. Union of India, Ministry of Finance North Block, New Delhi.

4. The Income Tax Officer, Ward9(1), Hyderabad/ | T TOWER, AC Guards,
Masab Tank, Hyderabad, Telangana-500004.

5. Union of India, Represent by Secretary Ministry of Finance North Block, New
Delhi-110 001. o

..... RESPONDENTS




Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in the
nature of WRIT OF MANDAMUS holding that the notice issued (JAO) by
2ndRespondent under section 148 Dated. 25/04/2022 vide DIN No.
ITBA/AST/S/148_1/2022- 23/1042846476(1)for the Assessment Year 2018-19and
the consequential order passed by the 1st respondent u/s. 147 r.w.s 144 read with
section 144Bof the income-tax Act Date of Order 01/12/2023, DIN.
ITBA/AST/S/147/2023-24/1058389517(1)for the Assessment Year 2018-19, as
arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice
apart from violation of Articles 14, 19 (1)(g) and 265 of constitution of India apart
from being violative of provisions of section 148A and section 149 of the Act and
also contrary to the circular issued by CBDT and provisions of section 151A of the
Act, and consequently set aside the order passed by 1st Respondent u/s. 147
r.w.s 144 read with section 144Bof the Income-tax Act. Date of Order 01/1 2/2023,
DIN. JTBAJAST/S1147/2023-24/1058389517(1)for the Ass'essment Year 2018-

19and all consequential proceedings pursuant thereto.

LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Codft may be pleased to stay
all further proceedings, ihcluding any recovery pursuant to the order passed by the
1st Respondent u/s. 147 r.w.s 144 read with section 144Bof the Income-tax Act
Date of Order 01.12.2023, DIN. ITBA/AST/S/147/2023-24/1058389517(1)for the
“Assessment Year 2018- 19andstay of Demand notice under section 156 Dated.
01.12.2023 vide DIN No.ITBA/AST/S/156/2023-24/1058389589(1) for the
Assessment Year 2018- 19.

Counsel for the Petitioner : SRI M.PRANAY SAGAR

Counsel for the Respondent Nos.1, 2 & 4 : Ms BOKARO SAPNA REDDY

Counsel for the Respondent Nos.3 & 5 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA



W.P.NO: 32672 OF 2025

Between:

M/s Primary Agriculture Co-Operative Society Limited, Beerpoor, R/o.Beerpur
village, Sarangapur Mandal, Karimnagar District - 505 529, Telangana, Represenetd
by its Chief Executive Officer, Mr. Ayyoru Thirupathi, S/o Mr. Anandhan.

..... PETITIONER
AND

1. Assessment Unit, Income Tax Department, National e-Assessment Center,
New Delhi, Room No0.401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi - 110 003.

2. The Income Tax Officer, Ward 2, Karimnagar, Income Tax Office, Aayakar
Bhavan, Near Natraj Theater, Karimnagar - 505 001, Telangana.

3. The Principal Commissioner of Income Tax, Hyderabad - 2, Income Tax
Office, 6-2-156/3, Subhash Nagar, Nizambad - 503 002, Telangana.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Direction, declaring that. a. the order passed u/s 147 r/iw sec. 144 r/w/s 144B of
the Income Tax - Act,1961,dated11.03.2024, bearing DIN
No.ITBA/AST/S/147/2023-24/1062369163(1), by the 1st Respondent, for the

Assessment Year 2019 - 20 and b. the consequential penalties levied ufs. -

272A(1)(d) and 271AAC(1) of the Income Tax Act, 1961 dated 30.06.2024 and
| 16.07.2024, by the 1st Respondent, vide DIN No's. ITBA/PNUF/271A(1)(d)/2024-
25/1066274355(1) and ITBA/PNUF/271AAC(1)/2024-25/1066741213(1), for the
Assessment Year 2019 - 20as arbitrary, illegal, bad in law, void-ab-initio, violative
of the principles of natural justice, apart from being violative of Articles 14, 19(1)(g)
and 265 of the Constitution of India and Sec 148A of the Income Tax Act, 1961,

and to consequently set aside the same in the interests of justice.

I.A.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings, including any recovery, pursuant to the notice issued u/s




148 of the Income Tax Act, 1961, dated 27.03.2023, l;earing DIN and Notice No..
ITBA/AST/S/M 458_‘!é2022- 23/1051404369(1), by the 2nd Respondent, for the
Assessment Y&#32019 - 20; pending disposal of the above writ petition.

BRI

Counsel for th‘emlgetitioner : SRI A.V.A.SIVA KARTIKEYA

Counsel for the Respondents : Ms. J.SUNITHA (SR SC FOR INCOM TAX)

XX ey
PELETS
o

W.P.NO: 32751 0F 2025

Between: sk

Hajira Haji Mukarram, D/o Late Mohammed Haji Mukarram, Aged about 27
years,Occupation_Housewife, 12-1-944, Malllepaly, Gandhi Bhawan 5.0, Nampally,
Hyderabad, Telangana-500001.

..... PETITIONER
AND

1. The Income Tax Officer Ward 7(1), Hyderabad,Signature Towers, Sy.No.6(P)
of Kondapur, Sy.No.37(P) of Kothaguda, OPP. Botanical Gardens,
Serlingampally, Ranga Reddy, Hyderabad, Telangana-500084.

2. The Principal Commissioner of Income Tax - 1, Hyderabad,|.T. Tower,A.C.
Guards, Hyderabad, Telangana-500004.

3. The Assessment Unit, Income Tax Department, National Faceless
Assessment Centre, Delhi, Ministry of Finance, Room No. 401, 2nd Floor, E-
Ramp, Jawaharlal Nehru Stadium, Delhi-110003.

..... RESPONDENTS

_ Petition Under Article 226 of the Constitutioﬁ; of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue ar'I appropriate writ order or directioh more particularly one in the
nature of Writ of Mandamus, declaring the proceédings u/s 148A(d) dt. 15/04/2024
bearing DINNo.ITBA/AST/F/148A/2024- 25/1064083749(1)and notice u/s 148 dt.
15/04/2024 bearing DIN No. ITBA/AST/S/1481/2024-25/1064085 076(1)issued by
the JAO(15t respondent) instead of FAO(3rd respondent) for A.Y. 2020-21, as
void, illegal, and contrary to the provisions of Income-tax Act and contrary to the

Principles of Natural Justice.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings pursuant to the notice u/s 148 dt. 15.04.2024 vide DIN No.



ITBA/AST/S/148_1/2024- 25/1064085076_(1) issued by the JAO(15t respondent)
instead of FAO(3rd respondent) for A.Y. 2020-21, and may pass such other
order(s) as the Hon'ble Court deems fit and proper in the interests of substantial

justice, as otherwise the Petitioner would be put to irreparable loss and severe
injury. '
Counsel for the Petitioner : SRI DUNDU MANMOHAN

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)

W.P.NO: 32802 OF 2025

Between:

‘Bhagyamma ‘F-‘uram, D/o Chandra Reddy Chinchati, Aged About 63 years
Occupation. House Wife, 5-57, Nallagandla, Near Shivalayam, Serilingampally,
Hyderabad Telangana-500019.

..... PETITIONER
AND o

1. The Income Tax Officer Ward 8(1), Signature Towers, Sy.No.6(P) of
Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical Gardens, Serlingampally
(M),R.R.District, Hyderabad, Telangana-500084.

2. The Joint Commissioner of Income-tax, Range 8, Hyderabad, Signature
Towers, Sy.No.6(P) of Kondapur, Sy.37(P) of Kothaguda, Opp. Botanical
Gardens, Serlingampally (M), R.R.District, Hyderabad, Telangana-500084.

..... RESPONDENTS

Petition Under Artiqle 226 of the Constitution of India praying that in tpe
circumstances stated in the affidavit filed therewith, the High Court may be
pleased toissue an-appropriate writ order or direction more particularly one in the
nature of Writ 'of Mandamus, declaring the notice u/s 148 dt.28/05/2025 vide DIN
No. ITBA/AST/S/148 1/2025-26/1076511028(1) issued by the JAO(1st respondent)
instead of Faceless Aésessing Officer(FAO) for A.Y.2021-22, as void, illegal, and
contrary to the provisions of Income-tax Act and contrary to the Principles of

Natural Justice.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings pursuant to the notice u/s 148 dt.28/05/2025 vide DIN No.




ITBA/AST/S/148_1/2025-26/1076511028(1) issued by the JAO(1st respondent)
instead of Faceless Assessing Officer(FAO) for A.Y. 2021-22.

Counsel for the Petitioner : SRI DUNDU MANMOHAN
Counsel for the Respondents : Ms. J.SUNITHA (SR SC FOR INCOM TAX)

W.P.NO:32825 OF 2025

Between:

Ramesh Sabadu, S/o. Sabadu Narsi Reddy, age 38 Years, H.N0.9-82, Kottavari
Gudem Chandupatla, Nalgonda Telangana, 508211.

..... PETITIONER
AND

1 Assessment Unit, Income Tax Department, National e-Assessment Centre,
New Delhi, Room No. 401, 2nd Floor, E-Ramp, Jawaharlal Nehru Stadium,
New Delhi-110003.

2 The Income Tax Officer, Nalgonda Income Tax Office, Near Rail Under
Bridge.

3. The Principal Commissioner of Income Tax, A.C Guards Masab Tank,
Telangana.

4 The Income Tax Officer, Ward-1, Nalgonda, Income Tax Office, Near Rail
Under Bridge.

' 5. The Principal Commissioner of Income Tax-1, 1.T Towers, A.C Guards,
Masab Tank, Telangana-500028.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue-a writ of Mandamus or any other appropriate order or Direction,
declaring that the order passed by the 2nd respondent under section 148(A)(d) of
the income tax act 1961 dated 24.03.2023 bearing DIN  No.
ITBA/AST/F/148A/2022-23/1051244762(1) notice number for the assessment year
2019-20. as arbitrary, illegal, bad in law, void-ab-initio violative of principles of
natural justice apart from being violative of article 14,19(1)(g) and 265 of the
Constitution of India and section 148A of the income tax Act, 1961 and to

consequently set aside the same in the interest of Justice.



LLANO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings including any recovery, pursuant to the order passed by the
2nd respondent under section 148A(d) of the income tax Act,1961 dated
24.03.2023 bearing Din No ITBA/AST/F/148A/2022-23/1051244762(1) for the A.Y
2019-20., pending disposal of the above writ petition.

Counsel for the Petitioner : SRI V.V.S.ANKITH

Counsel for the Respondents : Ms BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX) ‘

W.P.NO: 32983 QF 2025

Between:

Abdul Hafeez, S/o. Abdul Raheem, aged about 51 years, Occ ; Business, R/o. H.No.
9-109, Market Road, Kaiwakurthy, Mahabubnagar, Telangana — 509324.

.....PETITIONER
AND

1. The Principal Chief Commissioner, Income Tax, AP AND TS, AC Guards,
Hyderabad, T.G.

2. Assessment Unit, National Faceless Assessment Centre Income Tax
Department, Ministry of Finance, Room No. 401, 2" Floor, E-
Ramp,Jawaharlal Nehru Stadium, Delhi-no 110003,

3. The Income Tax Officer, Ward 1, Mahabubnagar,Mahabubnagar, Telangana.

4. Assessment Unit, National Faceless Assessment Cent-e, Income Tax
Department, Ministry 7inance, Room No. 401, 2nd Floor, E- Ramp,
Jawaharlai Nehru stadium, Delhi - 110 003.

5. The Income Tax Officer, Ward- 1, Mahabubnagar, Mahabubnagar,
Telangana.

e RESPONDENTS

Ay
Petition tinder Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue..a Writ Order or Direction more particularly one in the nature of
MANDAMUS, éﬁéc?aring the Orders dated 20-03-2023 with DIN and Notice No. 7-
EL L5T/F/148&12022-23/1050964921(1) passed by the 3rd Respondent under




section 148A (d) of the Income Tax Act, 1961 for the Assessment year 2016-2017
as being illegal, arbitrary, Without jurisdiction, bad in Law and violative of CBDT
Circular No. 18/2022 dated 29-03-2022 and provisions of Section 151A of the Act,
consequently set aside the notice under section 148 dated 20-03-2023,
Assessment Order dated 28-12-2023 with DIN. ITBA/ASTS/1 47/2023-
24/1059138077(1) under section 147 r.w.s 144, 1448 of the Income Tax Act, 1961
and penalty orders U/s. 271(1)(b) and u/s. 271 (1)(c) for Assessment year 2016-
17.

I.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased It is
further prayed that pending disposal of the above Writ Petition this Honorable
Court may be pteased to stay the collection of tax and penalty demands raised by

the 2nd respondent.

Counsel for the Petitioner : SRI M.MEHDI HUSSAIN
Counsel for the Respondents : Ms. J.SUNITHA (SR SC FOR INCOM TAX)

W.P.NO: 33002 OF 2025

Between:

Abdul Hafeez, S/o. Abdul Raheem, aged about 51 years, Occ. Business, R/o. H.No.
9-109, Market Road, Kalwakurthy, Mahabubnagar, Telangana - 509324.

..... PETITIONER
AND

1. The Principal Chief Commissioner, Income Tax, AP and TS, AC Guards,
Hyderabad, T.G.

2 Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E- Ramp,
Jawaharlal Nehru stadium, Delhi - 110 003.

3 The Income Tax Officer, Ward 1, Mahabubnagar, Mahabubnagar, Telangana.
..... RESPONDENTS
Petition Under Article 226 of the Constitution of India praying that in the

circumstancesi?étated in the affidavit filed therewith, the High Court may be

pleased to issge a Writ Order or Direction more particularly one in the nature of



MANDAMUS, declaring the Order dated 08/04/2022 with DIN and Notice No.
ITBA/AST/F/148A/2022-23/1042657074(1) passed by the 3rd Respondent under
section 148A (d) the Income Tax Act, 1961 for the Assessment year 2015-2016 as
being illegal, arbitrary, Without jurisdiction, bad in Law and violative of CBDT
Circular No. 18/2022 dated 29/03/2022 and provisions of Section 151A of the Act,
consequently set aside the notice under section 148 dated 08/04/2022,
Assessment Order dated 28/11/2023 with DIN. ITBA/AST/S/147/2023-
. 24/1058248451(1) under section 147 r.w.s 144, 144B of the Income Tax Act, 1961
and penalty orders U/s. 271(1)(b), U/s. 271F and u/s. 271 (1)(c) for Assessment
year 2015-16.

.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
the collection of tax and penalty demands raised by the 2nd respondent.

Counsel for the Petitioner : SRI M.MEHDI HUSSAIN

Counsel for the Respondents : Ms. J.SUNITHA (SR SC FOR INCOM TAX)

W.P.NO: 33004 OF 2025

Between:

Smt. Chittem Sucharita, D/o. Lakshmi Kanth Reddy Konda, Aged about 59 years,
Occupation- House Wife, 8-2-293/82/J-111/509-K, Road No0.86, Jubilee Hills,
Hyderabad - 500033.

..... PETITIONER
AND

1. Assessment Unit, National Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Dethi -110 003.

2. The Income Tax Officer, Ward - 14(1), I.T. Towers, A.C. Guards, Masabtank,
Hyderabad - 500004.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to pass an order or direction, especially one in the nature of WRIT OF
MANDAMUS holding that the notice dated 12.03.2024 issued by 2nd Respondent




under section 148 of the Act;(with DIN and NOTICE No.ITBA/AST/S/148 1/2023-
24/1062485098(1)) as being without jurisdiction, arbitrary, illegal, bad in law, void
ab initio, apart from being violative of provisions of section 148A and section 149
of the Act and also contrary to the circular issued by CBDT and provisions of
section 151A of the Act, and consequently set aside the notice under section 148
dated 12.03.2024, the assessment order passed by 1st Respondent for asst. year
2017-18 under section 147 r.w.s 144 rw.s 144B of the Act, dt.06.03.2025, penalty
orders passed u/s.272A(1)(d) of the Act, dt.26.09.2025, u/s.270A of the Act,
dt.26.09.2025 and u/s.271AAC(1) of the Act, dt.29.09.2025.

LA.NO:1 OF 2025

Petition Under'éection 151 CPC praying that in the circumstances stated in
the affidavit fited in support of the petition, the High Court may be pleased to stay
collection of tax & penalty demand raised by 1st Respondent for the Ay.2017-18.

Counsel for the Petitioner : SRI A.V.RAGHU RAM

Counsel for the Respondents : Ms. BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)

W.P.NO: 33308 OF 2025

Between:

Sri Venkateswara Developers, Plot No.125, Unit No.111, Road No.11, Jubilee Hills,
Hyderabad - 500038. Rep., by its Managing Partner, Sri R. Phanendra Kumar, S/o.
Sri R. Surya Narayana Rao.

..... PETITIONER
AND

1. Assessment Unit, Nationa! Faceless Assessment Centre, Income Tax
Department, Ministry of Finance, Room No. 401, 2nd Floor, E-Ramp,
Jawaharlal Nehru Stadium, Delhi - 110 003.

2. The Income Tax Officer, Ward 14(1), Hyderabad, | T Towers, AC Guards,
Masab Tartk, Hyderabad.

3. The Incorzfié Tax Officer, Ward -14(1), I.T. Towers, A.C. Guards, Masabtank,
Hyderabat] 500004.

..... RESPONDENTS

Petition Winder Article 226 of the Constitution of India praying that in the
circumstancesjsstated in the affidavit filed therewith, the High Court may be

pleased to pass an order or direction, especially one in the nature of WRIT OF



MANDAMUS holaing that the order passed by 2nd Respondent u/s.1m48A(d) of the
Act, dt.22/04/2024 with DIN and Notice NolTBA/AST/F/148A/2024-
25/1064265696(1) and the notice dated 22.04.2024 issued under section 148 of
the Act with DIN ‘and Notice NoITBA/AST/S/148 1/2024-25/1064266575(1) for the
assessment year 2020-21, as being illegal, arbitrary and passed in gross violation
of principles of natural justice without application of mind, and consequently set

aside the same.

I.,A.NO:1 OF 2025

. Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further pfocgedings including assessment & Penalty proceedings pursuant to
issuance of ‘notice by the 2nd Respondent u/s.148 of the Act, dt.22.04.2024 for
the Ay.2020-21 with DIN &  Notice No: ITBAJAST/S/148 1/2024-
25/1064266575(1).

Counsel for the Petitioner : SRl AV.RAGHU RAM

Counsel for the Respondents : Ms. BOKARO SAPNA REDDY (SENIOR SC
INCOME TAX)

W.P.NO:33314 OF 2025

Between:

Mr. Syed lkram Uddin, S/o. Syed Ameer Uddin, Aged About 48 Years, Occ
Business, R/o. H.No. 17-3A-82, SRT Colony, Yakutpura. Hyderabad 500023.

..... PETITIONER
AND

1. Union of India, Ministry of Finance, Represented by its Secretary 166-B, North
Block, New Delhi-110001.

2. Income Tax Office, Ward -91, Hyderabad , Aayakar Bhavan, Hyderabad-
500004.

3. The Principal Commissioner of Income Tax VII, Hyderabad, IT Towers Masab
Tank, Hyderabad, Telangana-500004.

4. The National Faceless Assessment Centre, Income Tax Department, Ministry
of Finance, Govt of India, New Delhi.

5. Income Tax Office, Ward -9(1), Hyderabad, Aayakar Bhavan, Hyderabad-
500004.

[Ye
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6. The Principal Commissioner of Income Tax-Vi|, Hyaerabad, IT Towers Masab
Tank, Hyderabad, Telangana-500004.

7. The National Faceless Assessment Centre, Income Tax Department.

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to i. Issue a Writ, Order or Direction more particularly, one, in the nature
of Writ of Mandamus, declaring the order passed by the Respondent No.2 in
passing the impugned assessment Order dated 21.03.2023 u/s 148A(d) bearing
DIN Notice No. ITBA/AST/F/148A/2022- 23/1051029384(1) and a notice bearing
DIN and Notice no. ITBA/AST/S/148 1/2022 23/1051220799(1) u/s. 148 of the said
Act dated 24.03.2023 and Assessment order bearing DIN No.
ITBA/AST/S/147/2023-24/1060288105(1) dated 30.01.2024 as illegal. arbitrary,
bad in law, void ab initio, violative of the principles of natural justice and being
violative of Articles 14,19 and 265 of the Constitution of India and consequently, ii.
To Set aside the impugned Order dated 21.03.2023 u/s 148A(d) bearing DIN
Notice No. ITBA/AST/F/148A/2022-23/1051029384(1) and a notice bearing DIN
and Notice no. ITBA/AST/S/148 1/2022 -23/1051220799(1) u/s. 148 of the said
Act dated 24.03.2023 calling for the return of income of the Petitioner for AY 2016-
17 and Assessment ~ order bearing DIN No.
ITBA/AST/S/147/202324/1060288105(1) dated 30.01.2024 any consequent

proceedings as lacking in jurisdiction.

|.LA.NO:1 OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
of operation of impugned assessment Order dated 21.03.2023 u/s 148A(d) bearing
DIN Notice No. ITBA/AST/F/148A/2022-23/1051029384 (1) issued by Respondent

no.2 including all further proceedings pending disposal of the main writ petition.

Counsel for the Petitioner : M/s SNEHA ASTHANA

Counsel for the Respondent No.1 : SRI N.BHUJANGA RAO, DEPUTY
SOLICITOR GENERAL OF INDIA

Counsel for the Respondent Nos.2 to 7 : SRI K.SUDHAKAR REDDY (Sr SC FOR
INCOME TAX)



W.P.NO: 33326 OF 2025

Between:

Narmata Raju, S/o. N. Galaiah, Aged about 44 years, Occ ; Business, R/o 7-1-
214/2/1 DK Road, Ameerpet, Sanjeev Reddy Nagar, Hyderabad, Telangana-
500038.

..... PETITIONER
AND

. 1. The Union of India, Rep.by its secretary, Dep. Of Revenue, Ministry of
Finance Income Tax Department, North block, New Delhi, 110001.

2. The Principal Chief Commissioner of Income Tax, AP and TS, 10th floor D-
block, IT Towers AC Guard, Hyderabad.

3. The Income Tax Officer, Income Tax Office, Ward 6, Hyderabad.
4. The Assessment Unit, Income Tax Department, Hyderabad.

5. The Assessment Unit, Income Tax Department.,

..... RESPONDENTS

Petition Under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ, order or direction, more particularly one in the nature of
Writ of Mandamus, by declaring the impugned proceeding of the 3rd Respondent
the demand notice dt. 24/10/2025 and the orders of the 3rd Respondent dt.19/3/24
for AY. 2017-18 u/s 148A of the income Tax Act, 1961 vide Document
Identification No_DIN‘MBA/AST/FM48A/2023-24/1062920723(1) where in the
transactions relating to the Assessment year 2017-18 apparently after more than 8
years, on the arbitrary directions of the 3rd respondent on mechanical and the
formal approval granted by the 2nd respondent.and all the proceedings issued by
the respondent No.3 without jurisdiction and thus the order passed u/s 148, 148A,
142(1), 144, 156 of the Income Tax Act,1961 and the subsequent Assessment
order under section 147 read with 144 B of the income Tax Act dt 25/0272025,
including the proceedings u/s 274 and 272 A (1) (d), 280A which are in violation of
principles of natural justice, illegal, arbitrary, unconstitutional, without jurisdiction,
in violation of section 151(A), consequent to the order passed u/s 148A(b) dt.
19/03/2024 vide DIN No. ITBA/AST/F/148A/2023-24/1062920723(1), issued by the
3rd respondent instead of FAO (4th respondent) and all the consequent
proceedings including the proceedings under section 270A of Respondent No.4

initiating penalty proceedings as void, illegal, arbitrary, without jurisdiction violative




